FORM G - REVISED / ADDENDUM 3 (Three)
INVITATION FOR EXPRESSION OF INTEREST FOR

‘RITE BUILTEC PRIVATE LIMITED’
OPERATING IN REAL ESTATE SECTOR AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along with RITE BUILTEC PRIVATE LIMITED
PAN / CIN / LLP No. U45100MH2004PTC162319

2. | Address of the registered office Plot No 2, Gumpha Darshan Hsg Soc, Dattapada
(as per MCA records) Road, Asara Colony, CTS No 225, Diwan

Compound, Borivali (East), Mumbai - 400066

3. |URL of website https://www.incorprestructuring.com/RBP.htm|

4. |Details of place where majority of fixed assets| Mumbai (Maharashtra)
are located Further Details can be sought from the RP by

sending an email on cirp.ritebuiltec@gmail.com

5. |Installed capacity of main products / services | Not Applicable

6. | Quantity and value of main products / services| Not Applicable
sold in last financial year

7. |Number of employees / workmen NIL

8. |Further details including last available| The details can be sought by sending an email
financial statements (with schedules) of two| on cirp.ritebuiltec@gmail.com and / or Virtual
years, lists of creditors are available at URL: | Data Room in accordance with the provisions of

the Code and Regulations made thereunder.

9. |Eligibility for resolution applicants under| The detailed invitation for expression of interest
section 25(2)(h) of the Code is available at| which shall include the eligibility for resolution
URL: applicants under Sec 25(2)(h) of the Code can

be sought by sending an email on
cirp.ritebuiltec@gmail.com and is available at
https://www.incorprestructuring.com/RBP.html

10. |Last date for receipt of expression of interest | July 25, 2024

11. |Date of issue of provisional list of prospective| July 28, 2024
resolution applicants

12. |Last date for submission of objections to| July 31, 2024
provisional list

13. |Date of issue of final list of prospective| August 4, 2024
resolution applicants

14. |Date of issue of information memorandum,| August 7, 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. |Last date for submission of resolution plans September 6, 2024

16. |Process email id to submit EOI cirp.ritebuiltec@gmail.com



https://www.incorprestructuring.com/RBP.html
mailto:cirp.ritebuiltec@gmail.com
mailto:cirp.ritedevelopers@gmail.com
mailto:cirp.ritebuiltec@gmail.com
https://www.incorprestructuring.com/RBP.html
mailto:cirp.ritedevelopers@gmail.com

Amit Vijay Karia
Resolution Professional of Rite Builtec Private Limited
(Undergoing CIRP vide order dated August 25, 2023)

Registration Number: IBBI/IPA-001/IP-P02600/2021-2022/13969
AFA: AA1/13969/02/061224/106477 is valid till December 6, 2024
Address & email id registered with IBBI:

405, Hind Rajasthan Building, Dadasaheb Phalke Road, Gautam Nagar, Dadar (East),
Mumbai - 400014 (Maharashtra) ipamitkaria@gmail.com

Process specific email id for correspondence: cirp.ritebuiltec@gmail.com
Process specific website: https://www.incorprestructuring.com/RBP.html

Date: July 10, 2024
Place: Mumbai



mailto:ipamitkaria@gmail.com
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NOTICE UNDER SECTION 13(2), READ WITH SECTION 13(8) AND 13(13) OF SARFAESI ACT, 2002 TO BE PUBLISHED IN
NEWSPAPER WHEN THE SAME IS RETURNED UNDELIVERED, REFUSED TO ACCEPT AND ACKNOWLEDGE
A notice is hereby given that the following Borrower/Co-borrower and Guarantors have defaulted In the repayment of principal and interest of the
loans facility obtained by them from the Cent Bank Home Finance Limited and the loans have been classified as Non Performing Assets (NPA) The
notices were Issued to them under Section 13(2) of Securitization and Re-construction of Financial Assets and Enforcement of Security Interest Act
2002 on their last known addresses, We have Indicated our intention of taking possession of mortgaged Property owned by following Borrowers/
Guarantors as per section 13(4) of the Act in case of your failure to pay the amount mentioned below within 60 days. Details are hereunder.

Subsidiary of Central Bank of India

Name & Address of Date of Notice | Outstanding

The Borrower & Guarantor D cpticncitERIoEeE Date of NPA | Amount %)
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Flat No. 203, 2nd Floor, Balaji Pride Apartment, Plot No. 40/41, S No. 56/2,
Near Carban Naka, Shivaji Nagar, Gangapur Satpur Link Road, Gangapur
Shiwar, Nashik- 422007. Area Of Property:- 435.99 Sq Ft. (40.52 Sq. Mtrs)
Carpe Area Boundaries :- East- Passage & Duct, West- 9 Mtrs. Colony Road.,
North- Flat No. 204, South- Duct & Flat No. 202

Mr. Sunil Tejrao Oftari
& Mrs. Pooja Sunil Otari 18.06.2024 REREREYLTS
+Interest &

LAN: 01403010000369.
08.06.2024 eIGEIIREITES

The steps are being taken for substituted service of notice. The above Borrower/Co-borrower and Guarantor (s) (wherever applicable) are
hereby called upon to make payment of outstanding amount within 60 days from the date of publication of this notice, falling which further steps
will be taken after expiry of 60 days from the date of this notice under sub-section (4) of Section 13 of Securitization and Re-construction of

Financial Assets and Enforcement of Security interest Act. 2002.

Place : Nashik, Date: 09.07.2024 Authorized Officer, Cent Bank Home Finance Ltd., Nashik
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Sundaram Multi Pap Limited
CIN: L21098MH1995PLC086337

Bonoks for Success. . R.0.: 5/6, Papa Industrial Estate, Suren Road, Andheri East, Mumbai: 400093.

Tel No.: 022 67602200, Email: info@sundaramgroups.in, Website: www.sundaramgroups.in

Notice of E 5 ; | Meeti

Notice is hereby given that the Extraordinary General Meeting (EGM) of the Members of the Sundaram Multi Pap Limited will be held on
Tuesday, August 6, 2024 at 11:30 a.m. IST through Video Conferencing (“VC”) / Other Audio-Visual Means (“OAVM”) to transact business
as set out in the notice of EGM. The Ministry of Corporate Affairs (“MCA”) has vide its circular dated December 28, 2022 (General Circular
No. 10/2022) read with General Circular No. 20/2020 dated May 5, 2020, and General Circular No. 02/2022 dated May 5, 2022 the latest
being 09/2023 dated September 25, 2023 (collectively referred to as “MCA Circulars”) and SEBI Circulars have granted certain relaxations
to the bodies corporates and thus, permitted the holding of the Extraordinary General Meeting (“EGM”) through Video Conferencing
(“vC”) / Other Audio-Visual Means (“OAVM”), without physical presence of the Members at a common venue. In compliance with the
above and the relevant provisions of the Companies Act, 2013 and rules made thereunder and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (‘Listing Regulations’) and other applicable provisions, if any, the EGM of the Company is being held
through VC / OAVM.

Electronic copies of the notice of EGM along with procedure and instruction for e-voting have been sent on July 9, 2024, to all those
members whose email IDs are registered with Company/Depositories and the same is also available on the website of the Company at
https://www.sundaramgroups.in/disclosures-under-sub-regulation-8-of-regulation-30/ and on the website of https://www.evoting.nsdl.
com and the websites of the Stock Exchanges i.e. BSE Limited, and National Stock Exchange of India Limited, at https://www.bseindia.
com and https://www.nseindia.com respectively.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with rule 20 of Companies (Management & Administration)
Rules, 2014, Secretarial Standard 2 and regulation 44 of SEBI (LODR) Regulations 2015 the members of the Company holding shares
either in physical form or dematerialized form as on the Tuesday, July 30, 2024 (the “Cut-off-Date”), are offered the facility to exercise
their right to vote on the businesses set forth in notice of EGM by electronic means through both remote e-voting and e-voting at EGM.
The voting rights of the members shall be in proportion to the equity shares held by them as of Tuesday, July 30, 2024 (the “Cut-off-
Date”).

Members are requested to attend the EGM through VC / OAVM through the NSDL e-Voting system. Members may access the same at
https://www.evoting.nsdl.com under shareholders/Members login by using the remote e-voting credentials. The link for VC / OAVM
will be available in Shareholder / Member’s login where the EVEN of Company will be displayed. Please note that the Members who
do not have the User ID and Password for e-Voting or have forgotten the User ID and Password may retrieve the same by following
the remote e-Voting instructions mentioned in the notice. The instructions for joining the EGM are provided in the Notice of the EGM.
Members attending the meeting through VC/ OAVM shall be counted for the purpose of reckoning the quorum as per Section 103 of
the Companies Act, 2013.

Remote e-voting period commences on Saturday, August 3, 2024 at 09.00 a.m. and ends on Monday, August 5, 2024 at 5.00 p.m.

Any person, who acquires shares of the Company and become Member of the Company after dispatch of the notice and holding
shares as of the cut-off date i.e., July 30, 2024, may obtain the login ID and password by sending a request at evoting@nsd|.co.in or
cs@sundaramgroups.in. However, if you are already registered with NSDL for remote e-voting then you can use your existing user ID
and password for casting your vote. Only those Members / shareholders, who will be present in the EGM through VC / OAVM and have
not casted their vote on the Resolutions through remote e-Voting and are otherwise not barred from doing so, shall be eligible to vote
through e-Voting system in the EGM. Members who have voted through Remote e-Voting will be eligible to attend the EGM. However,
they will not be eligible to vote at the EGM.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders and e-voting user manual for Shareholders
available at the download section of www.evoting.nsdl.com or call on.: 022- 48867000 and 022-24997000 or send a request to Mr Rahul
Rajbhar- Assistant Manager at evoting@nsdl.co.in.
For SUNDARAM MULTI PAP LIMITED
Sd/-
Dinker Mishra

BRIHANMUMBAI

MAHANAGARPALIKA

(Hydraulic Engineer's Department) (O.C. Division)
No.DyHE(M&E)MIIIA/1726/PP dtd. 08 Jul. 2024
e-TENDER NOTICE

The Commissioner of BRIHANMUMBAI MUNICIPAL CORPORATION invites
online tender from the firms dealing in the line on item rate basis in three packet
system for the work detailed below.

Department Hydraulic Engineer
Section Dy. Hydraulic Engineer (M&E) M-3 A Pise-Panjrapur.

Maha-tender Bid No. |1) 2024_MCGM_1048459
2) 2024_MCGM_1048157
3) 2024_MCGM_1048096

1) Servicing & Overhauling of electrical actuators, gearbox &
head stock units of various butterfly valves at Valve Maint.
Section M-Ill A Panjrapur.

2) Refurbishment & modification of Table model with
running commentary at Information Center at M-IIIA
Panjrapur.

3) Procurement of Chlorine spares for day to day
maintenance work at Chlorine plant M-1lIA, Panjrapur

Name of the work

Website https://mahatenders.gov.in
The tender document can be downloaded from the BMC website
& https://mahatenders.gov.in
Sd/-
(A. S. Bhoir)

Dy. Hydraulic Engineer (M&E)

e/ -
FeAF
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FORM G - REVISED / ADDENDUM 3 (Three)
INVITATION FOR EXPRESSION OF INTEREST FOR
'RITE BUI LIMITED'

OPERATING IN REAL ESTATE SECTOR AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor RITE BUILTEC PRIVATE LIMITED
along with PAN / CIN / LLP No. U45100MH2004PTC162319

2. | Address of the registered office Plot No 2, Gumpha Darshan Hsg Soc, Dattapada
(as per MCA records) Road, Asara Colony, CTS No 225, Diwan
Compound, Borivali (East), Mumbai - 400066

3. | URL of website https://www.incorprestructuring.com/RBP.html

4. | Details of place where majority
of fixed assets are located

Mumbai (Maharashtra)
Further Details can be sought from the RP by
sending an email on cirp.ritebuiltec@gmail.com

5. | Installed capacity of main
products / services

Not Applicable

6. | Quantity and value of main
products / services sold in last
financial year

Not Applicable

7. | Number of employees / workmen | NIL

8. | Further details including last The details can be sought by sending an email on
available financial statements cirp.ritebuiltec@gmail.com and / or Virtual Data
(with schedules) of two years, Room in accordance with the provisions of the
lists of creditors are available at | Code and Regulations made thereunder.

URL:

9. | Eligibility for resolution applicants | The detailed invitation for expression of interest
under section 25(2)(h) of the which shall include the eligibility for resolution
Code is available at URL: applicants under Sec 25(2)(h) of the Code can be
sought by sending an email on
cirp.ritebuiltec@gmail.com and is available at
https://www.incorprestructuring.com/RBP.html|

10. | Last date for receipt of
expression of interest

July 25, 2024

11. | Date of issue of provisional list of | July 28, 2024
prospective resolution applicants

12.| Last date for submission of
objections to provisional list

July 31, 2024

13.| Date of issue of final list of
prospective resolution applicants

August 4, 2024

14. | Date of issue of information
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution
applicants

August 7, 2024

15. | Last date for submission of
resolution plans

September 6, 2024

Date: 09-07-2024
Place: Mumbai

Company Secretary & Compliance Officer
Membership No. ACS 48511

PRO/412/ADV/2024-25

Let's together and make Mumbai Malaria free

M-3 A, Pise Panjrapur

16. | Process email id to submit EOI cirp.ritebuiltec@gmail.com

Format C-1
Declaration about criminal cases

(As per the judgment dated 25th September, 2018, of Hon'ble Supreme Court in WP (Civil) No. 536 of 2011 (Public Interest

Foundation & Ors. Vs. Union of India & Anr.)

Name and address of candidate
Name of political party
Name of Election

Constituency

Mr. Jayant Prabhakar Patil At-Post-Ambepur, Pejari, Taluka-Alibaug, District-Raigad.
Peasants & Workers Party of India-PWPI
Member of Legislative Council election from Maharashtra Legislative Assembly

Sl. |Pending criminal cases

No.
of case

Name of Court|Case No. and status|Section(s) of Acts concerned and brief description of offence(s)

Chief Judicial
1 |Magistrate,

Alibaug 796/2019

I.P.C 143 - Being member of an unlawful assembly, I.P.C 147 - rioting, I.P.C 150 -
Hiring, engaging or employing persons to Take part in an unlawful assembly, Same
as a Member and for Offence by any Member, I.P.C 323 - Voluntarily causing hurt,
Summery Case No.||.P.C 504 - Insult intended to provoke breach of the peace, I.P.C 506 criminal
intimidation, Section 37 (1) (c) of Bombay Police Act 1951 Power to prohibited acts
to prevent disorder, Section 135, 37, 39 or 40 of Bombay Police Act 1951
Punishment for contravention of rules or directions Section 121 of Bombay Police Act
1951 Knowingly trespassing

Chief Judicial
2 Magistrate,
Alibag

Summery Case No.
797/2019

I.P.C 188 - Disobedience to an order lawfully promulgated by a public servant, If such
disobedience causes obstruction, annoyance or injury to persons lawfully employed,
I.P.C 186 - Obstructing public servant in discharge of his public functions

Judicial
Magistrate,
3 |First Class
Alibag

Regular Case No.
70/ 2017

I.P.C 112 - Abettor when liable to cumulative punishment for act abetted and for act
done, I.P.C 119 - A public servant concealing a design to commit an offence which it
is his duty to prevent, If The offence be committed, I.P.C 120 - Concealing a design
to commit an offence, I.P.C 161 - Being or expecting to be a public servant, and taking
A gratification other than Legal remuneration in respect of an official act, I.P.C 167 -
Public servant framing an incorrect document with intent to cause injury - I.P.C. 416
- Cheating by personation, I.P.C 418 - Cheating a person whose interest the offender
was bound, either by law or by legal contract, to protect, I.P.C 420 - Cheating and
there by dishonestly inducing delivery of property, or the making, alteration or
destruction of a valuable security, |.P.C 463 - Forgery, I.P.C 464 - Making a false
Document, I.P.C 466 - Forgery of record of court or of public register, etc., |.P.C 467
- Forgery of a valuable security, will, etc., .P.C 468 - Forgery for the purpose of
cheating, I.P.C 470 - Forged document, I.P.C 471 - Using as Genuine and forged
document Same as for Forgery of such document, I.P.C 472 - Making or possessing
counter feit seal, etc. with intel to commit forgery punishable under section 467, I.P.C
475 - Counterfeiting a device or mark used for authenticating documents described
in section 467 of the Indian Penal Code, or possessing counterfeit marked material

District and
4 Sessions
Court
Alibaug

Criminal Revision
Application No.
59/2017

CrPC Section 317.

Maharashtra
Co-operative
Societies Act,
1960.

Pending inquiry

Section 88 of Maharashtra Co-operative Societies Act, 1960.

(B) Details about cases of conviction for criminal offences

Sl. [IName of Court |Description of
No.|& date(s) offence(s) &

Maximum Punishment Imposed

order(s) Punishment
imposed
Not Applicable |Not Applicable Not Applicable

*Name of Constituency

aboutmy criminal antecedents :

Election to Legislative Counicil by MLA
[, Mr. Jayant Prabhakar Patil candidate for the abovementioned election, declare for public information the following details

Sd/-
Mr. Jayant Prabhakar Patil

Amit Vijay Karia

Resolution Professional of Rite Builtec Private Limited

(Undergoing CIRP vide order dated August 25,2023)

Registration Number: IBBI/IPA-001/1P-P02600,/2021-2022/13969
AFA:AA1/13969/02/061224/106477 is valid till December 6, 2024

Add &email id regi with IBBI:

405, Hind Rajasthan Building, Dadasaheb Phalke Road, Gautam Nagar,
Dadar (East), Mumbai - 400014 (Maharashtra) ipamitkaria@gmail.com
Process specific email id for correspondence: cirp.ritebuiltec@gmail.com
Process specific ite: https://www.incorprestructuring.com/RBP.html
Date: July 10,2024

Place: Mumbai

5mé¢¢ EMKAY GLOBAL FINANCIAL SERVICES LIMITED
CIN No.: L67120MH1995PLC084899
Registered Office: The Ruby, 7" Floor,
Senapati Bapat Marg, Dadar (West), Mumbai - 400 028.
Tel. No.: 022-66121212; Fax No.: 022-66121299
Email: secretarial@emkayglobal.com; Website: www.emkayglobal.com

NOTICE OF
THE THIRTIETH ANNUAL GENERAL MEETING

Notice is hereby given that the Thirtieth (30*") Annual General
Meeting (‘AGM’) of the Members of Emkay Global Financial
Services Limited (the “Company”) will be held on Thursday,
August 8, 2024 at 4.30 p.m. (IST) through Video Conference
(“VC”)/ any Other Audio Visual Means (“OAVM’) in compliance
with the applicable provisions of the Companies Act, 2013 and
General Circular No. 09/2023 dated 25" September, 2023
issued by the Ministry of Corporate Affairs (“MCA”) read together
with earlier Circulars issued by MCA in this regard (collectively
referred to as “MCA Circulars”) and Circular No. SEBI/HO/CFD/
CFD-PoD-2/P/CIR/2023/167 dated 07" October, 2023 issued
by the Securities and Exchange Board of India (“SEBI”) read
together with earlier Circulars issued by SEBI in this regard
(collectively referred to as “SEBI Circulars”), to transact the
businesses, as set out in the notice of the AGM which will be
circulated for convening the AGM.

In accordance with the MCA Circulars and SEBI Regulations,
the Notice convening the AGM along with the Annual Report
for FY 2023-24 (“Annual Report”) will be sent only through
electronic mode to those Members whose email addresses are
registered with the Depository Participants (“DPs”)/ Company/
Registrar and Transfer Agent viz. Link Intime India Private
Limited (“RTA”). For the limited purpose of receiving the Notice
and the Annual Report through electronic mode in case their
email address is not registered with the DPs / Company /RTA,
members may register their email id by writing to the company
at secretarial@emkayglobal.com

Members who have not yet registered their e-mail addresses
are requested to register the same with their DPs in case the
shares are held by them in dematerialized form and with the
Company / RTAin case the shares are held by them in physical
form. Such members can cast their vote through remote e-voting
or through the e-voting system during the meeting.

The Notice and the Annual Report will also be available on
the website of the Company at https://www.emkayglobal.com/
investor-relations, the website of the Stock Exchanges i.e.
BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively.
The Notice will also be available on the website of Central
Depository Services (India) Limited at www.evotingindia.com.

Members can attend and participate in the AGM only through
VC/OAVM. The procedure and instructions for joining the AGM
through VC/OAVM are stated in the Notice.

The detailed procedure and instructions for casting votes
through remote e-voting or e-voting during the AGM for all
Members (including the Members holding shares in physical
form / whose email addresses are not registered with the DPs/
Company/RTA) are stated in the Notice.

Payment of dividend if declared at the AGM will be made through
electronic mode to members who have registered their bank
account details with the Company. Dividend warrants/cheque/
Demand Draft will be dispatched to the registered address of
the Members whose bank account details are not available.

Members are requested to register / update their complete
bank details with the Depository participant(s) with whom
they maintain their demat account, if shares are held in
dematerialised mode, by submitting necessary forms and
documents as may be required by the Depository Participant(s).

The Members holding shares in physical Form are requested
to submit particulars of Bank Account along with a cancelled
cheque bearing the name of the Members and self-attested copy
of their PAN Card and documents supporting their registered
address to Link Intime India Pvt. Ltd., Company’s RTAat C-101,
247 Park, LBS Marg, Vikhroli (W), Mumbai - 400 083 or at rnt.

helpdesk@linkintime.co.in before 1t August, 2024 to update
their Bank Account details.

For Emkay Global Financial Services Limited

B. M. Raul
Company Secretary &
Compliance Officer

Date :9* July, 2024
Place : Mumbai
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3. | S g hifps: v incorpresiruciuring com/RBP him] e e s e st s i At A g 2w 3 A, g dwen || 8 wod T, e A 303 4 Yoy T, | |71,687.30 SRR A Fr et e | | (NET) 15240 | 15985 14,686 61,523
< - wTfirgpa rfirerTeari= ST el AAE BT A AW MRS TR /NI S el B T FHIE 655 (W), 654,658 (), 659 - pera : : : :
¥. | ATEfA ST TR A SEee ‘1’@@ (wrTarSg) faaoffa eara Rl A, TR T STk ., 39 e 5, 0%, TR Yoy A 95, e < SEd o '5- a1 T R0 /04 /23%% (W), 653 (¥BT), 440 (W), 437 (w7, 440 | |2 | Profit/ (Loss) for the period (before tax,
oo ARt ;lqrgﬁamebuwltec@mgm a;%n o el Ted e I 3, ¥ R, TS AR 2o 2o, SR gt 2. G T o wﬁraﬁvﬁmgm qsfter  Aievfigd  "DEED  OF (¥WT), 437 (39T, 780), 780, 780 VT HHiH exceptional and extraordinary items) 3,332 9,451 2,661 18,121
P ey p— p—— e AT ATeAThg H e THANUH || e 9 B, 3,30,%4,%34.68/~ (1 w0 EXCHANGE" &1 7 2¥d Tele JMAT [ |93 (W), ¢xe(¥FT), weo(dWT), t/se, &y, | |3 [Profi/ (Loss) for the period before tax
Py S S S e WA T TSI RS9 TR SO TR WETAE W) (30.08.R0%% U A TR AT G Y A A1 B G | | G5, . e, BR, o IV oy TS - Rl (after exceptional and extraordinary items) |~ 3,332 |  9451| 2,661| 18,121
e e e | < AT el AT A ST A FAA £R.0¢. 0% TSA ‘T AR F oz’ S S S H e e wHgd areren A [T | S % @ . o3¢, 1033 | [ Profi (Loss) for the period after tax (after
T e v = SR T R e — ‘ i . 122@; _q_g“(‘*"‘) %‘W) A0 | || exceptional and extraordinary items) 2494 | 8664|1991 15,152
o R e e e e | e o e Fren aghg B o : AR wEfa ﬁm AT e e eede e | | fregadio gaéwmgaém 5 Totgl Comprehgqswe income for the
(srgesiiere), tef Tt =T Ui | sEedaret 321 SHaR cirp.ritebuiltec@gmail.com A9 $iet T v | g %, 823, & a1 A, @ ey qree T sm As feiew 9u-feaieE 7 "L&T Crescent Bay T-2 #i- period ( Comprising Profit /(Loss)
qufsret, e e TeAreA | qusiel HUTEe S YT, [ i N, ' » Fma ! ®. ®. st e Fehl ity Zefe aEEd e aR oM oo for the period (after tax) and other
i v 7 crle . o1, F2 3¢, T TS, AT, TR, Tl | } | | oesosRoRw Tk e e . 3 s PR wa hensive | After T 2494 | 8664|1991 15152
. - s vgoR0c. Wed &7 ]G0 WL, oft. GhaT R | (00000/7 | R,43,000/ 7 et g A T 0721 d 0730 (=1 ) FHih comprehensive Income (After Tax) : | ; )
<. | Frewm e u(2) (w) swhe | v et wEieEr smim sme Heen Few rraTen A R SRS NG, 50/- 3 9ot s &, o | [6 | Equity Share Capital
PRSP STRAeTt e 33 et | 31 (R) () St R STk aef ot ettt S o, - 4 Hl, TG B T FME A | | gorfen a1 A FAToR, (Face value of Rs.10/- per share) 2285 1828] 1828| 1828
cirp ritebuiltec@gmail.com =X $Her RicCo) T S bl SR A TEH °9~°4~?°Wﬁiﬁﬁﬂwm~ w00 T ST FHTE IEA AT IoIE ﬁ"‘ﬂ‘#l&l(l*l{i'ﬂql . . .. = - : : . -
ST A https:/www.incorprestructuring.com/RBP.html 3% 33T 3 Ui 31O 300 TG el TASTENE 09.0¢.20%% Vit fohart qeff wrat. 4.0 wefa @M =t R - Hd SRBIAT 1 SABIAT S H A HAUT 7 | Reserves excluding Revaluation
T AT, F. 24/30, 3ive T e wHfm BIUTIE ra/ 3Er, Tadws et arer wE Reserves as per balance sheet of
Y. | P SR A | 99 2, 2037 2 FTTETA T FATH TG 0%.0¢. R0y Tsrer fift eft @md, 4. 00 WA, HiAl, FAAT, FAFH (), G | | sreeara o withn 9 S geam wE R, previous accounting year 80,403
Sifim At g T 378 srin aefed) e e vt 3anée (www.canarabank.com) A v Fefiet TR Fezdd. T8 el eI | | Ireeimeee, &aiatol, We, 30 wieshan,| |8 [ Earning per share (of Rs.10/- each)
1. | He Fre st (Reme) | 99 ¢, 2030 ST fors, ¢~ st < sl e i . sfaeh AT, wqre e s, SAw, || i qeren s i R | | T, Yo, gedfre, dee s awe, Basic & Diluted 10.92| 4740 1090 8290
G Feh ST AT ariE THRTH || F, HaTg (W 6./ WaT 6. ¢ELuR¥coy) feva oft. gitra Fum, sremomaes (W, YOI TR AT S TR g, AREI, STCAGH, T, TROFTEN, 991, | [NOTES :
43| AT af S A A | 99 3%, 2037 %. 33¥43IIR3), U ATAL : cb6289@canarabank.com F3I FHIEITE FHT=aT feasht e = RO, gﬁﬁw P 7S W?ﬁ : ) ) ) )
1 it a1 ’ 5t H T Felt 3 AT R, ¢ 2 . ., T g, W3t 2, o g e, 1 g foEm w5 T2, I ﬁwﬁ%ﬁ -, 3 e aE 1) The aforesaid results have been reviewed by audit committee and taken on record by
%3, | AT Pl e S A | S ¥, 2030 FARE F. 0%, TUME, TRATUN, fo: 2RR0%y, wuh wawhl sft. Wit wiem, W ®. e /faam e SRR | | e zri-n et e e 311?1:4,1 the Board of Directors atits meeting held on July 09, 2024.
e CLRRRLRRY (T . +3¢ %% ¥30%0%0/ 3%/ R2/ 33/ X%, support@bankeauctions.com; YRR T AT T Aie sara. khonak@gmail.com a HEY TS T/ 2) The earnings per share for the current quarter is based on the increased capital of
. | A SR, € e | ST o, 202 maharashtra@c1india.com ¥4 Hodh wrera. ) AT : 0] /0ls/303% qud AR AR qremrEd @ <er| | Rs.22,84,69,230 as against capital of Rs.18,27,75,380 as on March 31, 2024 pursuant
wTey FaeraReoT sraten freon - i 01 i i
: o 0%.00.%0 . & aft/- | |fesmren o gfea Fwud s ge wE to Bonus in the Ratio1:4 approved by the mumbers in the Annual General Meeting held
. it i e e e m— ﬁm;g:gw i wﬁwaﬁzﬂﬁT% ofe. g . fuan | |37 <@/ 31, feaws a1 amwn S| | onMay 16,2024,
i sif e R srgearE § sifyearfiadr dRerfia ae 3) Provision for taxation includes provision for current tax.
P ———— L Y T ok c & ro i, 207 4) The company's operation at present is confined to only one segment namely Country
<t e e N VL E-GOVERNANCE & IT SOLUTIONS LIMITED ’  a e, | | O For G M Breweries Limited
Tz fade wrsee fafirest o s Vakrangee Corporate House, Plot No.93, Road No.16, M.I.D.C. Marol, Andheri East, Mumbai yrifier
(Wt o] TR AT fEFTifeRd SHTEE U, 2033) j?_ ~ ) Maharashtra-400093, E- mail |nfo@vlegovemance in, Web: hﬂps //vIegovernance in T F FICTEIX Jyoti Almeida
AR T mﬁm/m—wz/w«? %ﬁg;aoo/?o?z%m/%sm . CIN: U74110MH2016PLCZ74618 s’ﬁ?m;jé— kh;::lk@gmail.com Place : Mumbai Whole Time Director
TURT: T2 /4 3RER 03/ 0RLRRY /% 0B K, A &, R0%¥ Jswr-disii-u /ot /203 | | Dated: July 9, 2024 DIN : 00112031
AR o sion it : UN-AUDITED STANDALONE FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2024
ou, fég Trereerm fafeen, gremmes wies U, Tiaw T, 2 (), Sr. . Quarter Ended Year Ended
ik - ¥oo08 (WETIZ) ipamitkaria@gmail.com No Particulars 30-06-202431-03-2024] 30-06-2023[31-03-2024 RATIRERIS 377 Ramgaer 3t TR e IS TARie afm
magm%&wéfas?/‘wm et c_ir;M/gRrgaPn% Un-Audited| Audited [Un-Audited| Audited RrargRE sevee afae, 2002 (3 3fae) = Fom 13(2) Gl
aﬁqg%uéaaéz: ttps:. i prestructuring. .htr i N .
e g 2, 2070 st incorpresiuclurng.com = 1 {Total Income from Operations 254.19 8.28 0.94] 2245.25 B TR TEToT TR st Tt i ufte YT (%.)
; : ek ’ 2 [Net Prgﬂt/(ll_oss) for ItEhe period (belfore tax 61.31| (117.11)| (442.48)| (763.00) . (a1) (@) (@) (3)
oxcoptional and/or xtraprdmary tems) 1. |@sf @RI %. HHLSTA00513125 | Tie 3. T4, ORT 7ol 05.05.2024 | 27.06.2024 it %. 20,24,120.58/-
3 [Net Profit(Loss) for the period before tax 61.31((16,347.26)  (442.48)|(16,993.15) 1. QTR 3 TegTor ARRRT Wés, wiie %. 95 (TRt 47 g AT gOTR weper
(after Exceptional and/or Extraordinary Items) 2 s o - afor 46, e . 250,/1/2 S s & )
4 [Net Profit/(Loss) for the period after tax 61.30/(16,347.28)[  (442.49)|(16,993.21) ' a@_&w R o, TS
PUBLIC NOTICE (after Exceptional and/or Extraordinary ltems) by PR, . ’
5 | Total Comprehensive Income for the period 61.30((16,347.28)]  (442.49)(16,993.21) . - SIRI-415539, TERE .
Our Public Charitable Trust, United Church of Northern India Trust [comprising Proft/(Loss) for the period (after T Ieed FeredT FoGIHT Bof Greardt i e dierel e Ao FUAN FATT g ReredT fReld wAmIga
Association (UCNITA), Bearing Registration No. D-97 (MUM), also Tax) and Other Comprehensive Income (after Tax)] T HOIRIDS WY 8" 7ed Feffaearsam ufdsd e arre.
registered as company bearing Registration No. 2912 of 1938- 6 |Equity Share Capital 10595.13| 10595.13] 10.595.13| 10.595.13 FRHETE FOIGRIAT AT FORTE HodTIS HUN HOGRTAT ot TATEN ot DT JTEITGD HTCTe (T P T TG
1939 having its Registered Office at Omega Building, 19th August - MR TU waferd HAFAR Fiigd Felt o, aRomdt, afte srremean e 13(2) el TS FolqRIe f¥d Fid .
Kranti Marg, Nana Chowk, Mumbai-400007 is desirous to 7 |Other Equity - - - [234.24671 afie SRR e Fone, ) s R e AL Gl e i A1, e e £ e R e 60
rSedeveIop aGp|ece of land admea_surln% 3824.45 sq.mtr. having C. 8 | Earnings Per Share (of Re. 10/- each) for 0.06|  (15.43) 042)|  (16.04) T 3TT TR T 1T Y QeI o <aiIRTg GTSTIREeR 2T, e ST <[ <V R, A 7 e R T T Ay
b' N_o."6_75 hl'rgr?SVn'ql DM;I'OTwaSt vl’\:lls?rt‘) 'Itcri'eet on e_lt Ats :js where is contlnglng an'd discontinued operations) IERE FAIT TV HITHRIET ATaT 0T HU=elt SR ITelet.
asis" in which Wilson High School building is situated. 1. Basic &Dllqted : . . : e e T 1 R PRI WS 13 T IUGS (8) w1 ARG o+ FolaR Rragaré réiex A e < e,
The said property has been encroached by 4 persons along with Notes: The above is an extract of the detailed format of Standalone Un-Audited Financial Result [ 1O RT3 Tl ARl SrRYea ATerererea faelt STl Foremar <ger, aTeh, el et vy oy, € Ffrar far
M/s Micky Hospitality which is running a Hospitality business in the for the quarter ended June 30, 2024 filed with the Stock Exchanges under Regulation 33 of the ) syl AZa T o 21, 4 AT il w1 ok daik ARG debe Riaua Fdan G e Siebert
Hall of the school along with 4 rooms and adjoining school ground. SEBI (LODR) Regulations, 2015. The full format of the Un-Audited Financial Result are available S T ol R U SR T A,
The United Church of Northern India Trust Association (UCNITA), .‘.’antvr\],ve &Z’?ﬁggiggﬁ.gg{?m% :;‘g)irs]:é/i\évvg(\;vﬁ\]/'!egovernagce.\l;ll- ?En(d;on Stock Exgrﬁnsgel(st).webﬂz TR P WS 13 w7 SUEs (13) w1 aRgarear g, Simavr A fRY, amSacarar fhar e deftfa WRide A
a Trust, wants to develop this property on "As is where is basis" ’ ' ' ' ' or 3 overnanceDineshoNua:lodn“s’ana (wTea emTaTea FERmeRY Ff fiRe) GREE AeR T gd forflra we fRrara geaiaRa sxvararR ufoefe sar.
on the following Terms and Conditions : Place: Mumbai Whole time Director P SRATGT FTHRIT BRAT 1.
i. The Developer/Promoter shall construct and provide a fully Date: 09/07/2024 DIN: 00062532 [ — iftrpa sttt
furnished New School Building, with latest modern facilities
and technology like smart rooms etc. which includes a well-
furnished residence of the Headmistress along with well-
9 Format C-1

furnished 3 (three) studio apartments for the school staff, as
per the plan approved by UCNITA in consultation with John
Wilson Education Society (JWES) which is the Manager and
Beneficiary body of UCNITA Trust admeasuring 43,000 Built
up sq.ft. free of cost.

ii. In addition to the School Building of 43,000 Built up sq.ft.,
the Developer/Promoter shall make a payment of Rs. 35.50
Crores to UCNITA.

iii. The School Building shall be completed within a period of 18
months after getting the sanctioning of the plan from the
Mumbai Municipal Corporation.

iv. The Developer/Promoter shall be responsible to deal with
encroachers/occupants.

(As per the judgment dated 25th September, 2018, of Hon'ble Supreme Court in WP (Civil) No. 536 of 2011 (Public Interest

Declaration about criminal cases

Foundation & Ors. Vs. Union of India & Anr.)

Name and address of candidate :
Name of political party :
Name of Election :

Constituency

Mr. Jayant Prabhakar Patil At-Post-Ambepur, Pejari, Taluka-Alibaug, District-Raigad.
Peasants & Workers Party of India-PWPI
Member of Legislative Council election from Maharashtra Legislative Assembly

V. The Developer/Promoter shall start the Commercial/ : ot
Residential Project in about the 1/3rd of the plot area/or after Sl Pendlng Cnmlnal cases
constructing the school building of 43,000 built up sq.ft. and No.

leaving the school ground as per norms of the government,
the balance land will be used as per the Sanctioned plan of
Mumbai Municipal Corporation.

Vi. The construction of Commercial/Residential project shall
start only after handing over peaceful possession of the New
School Building along with Part/Full Occupation Certificate
to UCNITA.

vii. ~ The Developer/Promoter shall also give an Interest Free
Security Deposit of Rs. 3 Crores to UCNITA Trust at the time
accepting the Tender which will be refunded or adjusted
after the Completion of the Top Floor slab of
Commercial/Residential building.

vii. The Developer/Promoter will construct the New School
Building/School Premises as well as the
Commercial/Residential project as per the DCPR 2034 as
per sanctioned plan of Mumbai Municipal Corporation only.
The Trust shall not be held liable if the Developer/Promoter
digresses from the sanctioned plan and the norms/laws of

he Mumbai Municipal C ion. . . . . . . . .
. In case of relusal of permission by the Honble Chariy Alibag I.P.C 186 - Obstructing public servant in discharge of his public functions
Commissioner, the amount of Interest Free Security Deposit I.P.C 112 - Abettor when liable to cumulative punishment for act abetted and for act
will be returned without interest with no questions asked. . . . . . i
X All expenses for stamp duty, registration fees, legal charges, done, I.P.C 119 - A public servant concealing a design to commit an offence which it
T T e eaion o statatory satonties is his duty to prevent, If The offence be committed, I.P.C 120 - Concealing a design
architects' fees, consultancy charges, to commit an offence, I.P.C 161 - Being or expecting to be a public servant, and taking
e e o ot P, Lot A gratification other than Legal remuneration in respect of an official act, I.P.C 167 -
Authorities, State’ Government, Central Government, Public servant framing an incorrect document with intent to cause injury - I.P.C. 416
Derelomerbromoteg, © (16 same shal be borne by the Judicial - Cheating by personation, I.P.C 418 - Cheating a person whose interest the offender
xi. Al permission will be applied for by the Trust or its Magistrate was bound, either by law or by legal contract, to protect, I.P.C 420 - Cheating and
Authorized Trustee. a9 > |Regular Case No. ’ y i - Dy 1eg f » 10 P ’ . 9
xii.  Breach of any condition would result in forfeiture of 20% of 3 [First Class 70/ 2017 there by dishonestly inducing delivery of property, or the making, alteration or
the Interest Free Security Deposit of Rs. 3 Crores. Alibag destruction of a valuable security, |.P.C 463 - Forgery, I.P.C 464 - Making a false
xii. The Demand Draft of Rs. 3 crores given along with the . .
sealed offer shall be returned within 15 working days of Document, I.P.C 466 - Forgery of record of court or of public register, etc., |.P.C 467
rejection. - Forgery of a valuable security, will, etc., I.P.C 468 - Forgery for the purpose of

xiv.  Incomplete tenders/Late tenders/tenders not accompanied
by requisite Demand Draft/tenders not in the form specified
are liable to be rejected.

xv.  Tenders with conditional offer will be treated as invalid.

xvi.  Tender form can be obtained from the Registered Office of
John Wilson Education Society, Society Office, Wilson
College, Girgaum Chowpatty, Mumbai-400007 within a
period of 10 working days from the publication of the Public
Notice between 11:00 am to 1:00 pm from Dr. V. J. Sirwaiya
(Hon. Treasurer and Trustee of UCNITA)

xvii. The cost of Tender form will be Rs. 25,000/- (non- Sessions . . .

refundable) per form which will be paid by Demand Draft in 4 Application No. CrPC Section 317.

favour of UCNITA. Court 59/2017
xviii. All offers along with the said Demand Draft of Rs. 3 Crores Allbaug

be sent to Dr. V. J. Sirwaiya (Hon. Treasurer and Trustee of

UCNITA) at the registered office of John Wilson Education

Society by Registered Post/Speed Post on or before 5.00 :\:Ilaharasl’;tra

26th July, 2024, after which no off ill b ted o-operative . . . . . . ax

S S0SS, SeTWRIE no ollers WIThe aceepte 5 |Soci Sti es Act. Pending inquiry  Section 88 of Maharashtra Co-operative Societies Act, 1960.
xix.  Tender form will be opened at the registered office of John ’

Wilson Education Society which is a Manager and 1960

Beneficiary of UCNITA as per the Trust Deed, within a period
of 15 days after receiving the offers/bids.
xx. Interested persons and/or parties/builder/developers/

Case No. and status
of case

Name of Court

Section(s) of Acts concerned and brief description of offence(s)

Chief Judicial
1 |Magistrate,
Alibaug

Summery Case No.
796/2019

I.P.C 143 - Being member of an unlawful assembly, I.P.C 147 - rioting, I.P.C 150 -
Hiring, engaging or employing persons to Take part in an unlawful assembly, Same
as a Member and for Offence by any Member, I.P.C 323 - Voluntarily causing hurt,
I.LP.C 504 - Insult intended to provoke breach of the peace, I.P.C 506 criminal
intimidation, Section 37 (1) (c¢) of Bombay Police Act 1951 Power to prohibited acts
to prevent disorder, Section 135, 37, 39 or 40 of Bombay Police Act 1951
Punishment for contravention of rules or directions Section 121 of Bombay Police Act

1951 Knowingly trespassing

Chief Judicial

2 |Magistrate, Summery Case No.

797/2019

I.P.C 188 - Disobedience to an order lawfully promulgated by a public servant, If such
disobedience causes obstruction, annoyance or injury to persons lawfully employed,

cheating, I.P.C 470 - Forged document, I.P.C 471 - Using as Genuine and forged
document Same as for Forgery of such document, I.P.C 472 - Making or possessing
counter feit seal, etc. with intel to commit forgery punishable under section 467, I.P.C
475 - Counterfeiting a device or mark used for authenticating documents described
in section 467 of the Indian Penal Code, or possessing counterfeit marked material

District and Criminal Revision

(B) Details about cases of conviction for criminal offences

promoters are invited to send their sealed offers along with o

a Demand Draft of Rs. 3 Crores in favour of "United Church |\S]| ge:jmte ?f)COU rt Df?scrlp(h?n&of

of Northern India Trust Association" at the registered office 0. ate(s orrencel(s . .

of John Wilson Education Society, Society Office Wilson order(s) P nishment MaX|mum Punlshment Imposed
College, Girgaum Chowpatty, Mumbai-400007 (Beneficiary . u

and Manager of Trust) to Dr. V. J. Sirwaiya (Hon. Treasurer |mposed

and Trustee of UCNITA).
xxi.  The committee of UCNITA (Trust) reserves the right to reject
any offers without assigning any reasons whatsoever.
All the terms shall always be subject to the approval of the
Hon'ble Charity Commissioner.

The above notice is being published as per the requirement of the
Maharashtra Public Trust Act.

XXii.

Sd-
Dr. V. J. Sirwaiya
Hon. Treasurer and Trustee, UCNITA

Not Applicable |Not Applicable

Not Applicable

[Contact on : +918828201476, between 11:00 am and 1:00 pm]

*Name of Constituency

aboutmy criminal antecedents :

Election to Legislative Counicil by MLA
[, Mr. Jayant Prabhakar Patil candidate for the abovementioned election, declare for public information the following details

Sd/-
Mr. Jayant Prabhakar Patil




